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©.218/95 for further two months “
~ commencing from 11-5-96. The Con-

V. o
(

APPLICANT(S)_

P o et P R ——— — — -
v TR )

_ _AESPONDENT(S)

-y am

A ,Anuoca te for the applicant.

mr g(\ 6%(M”“"O;’g & dvocate for the Respondents.

P it

Court!s Jrders

— - ..,..,._-,.-.._'—.-‘..—.--m.u——_—n-—-—_
o

' 2-5-96 in M.Pe 50/96 in O.A. N

‘tempt Petitioner{original appli~-
‘cants) has submitted this petition’
‘dated 12-7=96 on the ground of
 wilful and -deliberate violation

of judgment and order dated.

18-10-95 passed in 0eAeNO.218/95,
’ Issue notice on the alleged
'Ccntemners to show cause why con-

»tempt of Court Proceedings should

[not be initiated against them foi' I
yviolation of‘the aforesaid order

' dated 18-10-95., ,

} Returnable on 4-9-96.

\‘- List on 4-9-96 for further
{order.
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| Mr A.Ahmed for the petitioners.
Mr S.Ali,Sr.C.G.S.C for the alleged
contemners. |

Mr Ali has submitted that the
applicants have been paid. He seeks
short adjournment to file show cause.

List for show cause and further
orders on 23.9.96.

b

Member

L e M

Learned counsel Mr A. Ahmed for
the petitioners. Mr S. Ali, learned Sr. C.G.S.C.,

for the opposite parties. Mr A. Ahmed submits

that he may be allowed to withdraw the
Contempt Petition as payment has already
been made to the applicants. Prayer allowed.
The Contempt Petition 1is disposed
of on withdrawal.
e ‘ ' Member
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§ IN THE CENTRAL ADEINISTRATIVE}TRIBUNAL:

 GUWAHATI BRANCH;
©©  GUWAHATI,

CONT ErpT PETRTION. NUA:LQGF 1996 L
{(in 0., No, 218/95) LT

~IN THE MATTER OF :

" o S A pé.'*bition und_erv.‘_Sect'iOn 17 of
the Central Administrative Tribunal
Abf,-1985 pray ing far'pubighme%tf_
N of the contemners for non;-cnmp_liancé
1'9f-the JQdémeﬁt &‘Q:dér dated k&xk&-f
L o ; o . 1Q;1D-95 passed by the HDn’bIé'ﬁ‘:‘;-
e Tribunal in O0,A; Case No, 218 /95,

- AND -

"IN _THE MATTER OF :
Sri. K. P, Pillai & Others .

'... Pgbm;'ong’;;s_,‘ . ’
~Versus- . B

14..,1menkmw1

The. Wﬁecretary » Defence,

. ﬂf?z  - ) _' o Gﬁvernment Df Indla,
J o~ | o o o n New Delhl . |
g T 00 C SR .
{/.-d"“_}}‘%m k\‘,j'u ‘ -
A (Contd,) o
&
N :



2) oo d EHeenG LHUNG DM -l

s 000t .

€. D. A, Narangi, Guwahati.

3) Sri §. Deb Nath,

- Garission Engineer,

~

868 EwS,C{o 99 APO

e LOntomners,
The humble petition of the

abovg-named Petitioners:

'MOST_RESPECTFULLY SHEWETH:
\ _ : ' ’ s
1) - That, your petitionsrs filed the above "

Q.A, No, 218/95 praying for payment of 1) Special
duQYallowances. 2) House rent allowance, 3) Speci;l,n
.CeompénsatOry_(ﬁemote deality)allowance and 4)
Field Servioe Concess ion of which the petit ioners

are légally entitled. Their application was registe-

red and numbered as 218/95.,

2) - That, the'Hon'ble Tribunal after hearing
on both sidés‘was pleaséd to pasé the judgment &
Order dated 18-10-95 directing the Respondents inclu-

ding the contemners to pay following reliefs to the

petitioners.,
RELIEFS:
1) . That S.D.A. Of the petitioners should be

paid with effect from 1-12-1988 ,

(Contd,)



ii). Arrears from the date of actual posting

of the petitioners in Nagaland oan Or after 1-12-1988

in respect of the applicant and to continue the pay of

rent so long as the concesslon ig adm1351ble.

iii) TheVS.C.A{(RL) they are directed %o be
'paid with effect from 1-10-86 ffrom the date of -
actual'poéting in Nagélandlon ér after 1-.10-86 épd
continue to pay'the'samg‘so 1oﬁg as the Eoncession

is admissible o z .

iv) The arrear of the S.C.A.(RL) ©On the date
of actual bosing in Nagaland on or after 1-10-86
upto the date to paid within the period of 3(three)

months from the date of communication of the order.

It was dlrected that Fleld SerV1ce COnEa-

. 8sion sh0uld ba pa;d to the applmcant with effect from
1-3-93, The same was t0 be padd with effect from '
1-4-93 or from thé date of actual appbintMéntﬁtO

such 6f the applicant upto date and to cOntinue'tU

~ give the same so long as admissible,

3) . It Qas'also difectea that HRA iS‘tdApay
.the abplicant at the rate aé was applicable to the
, Cenf:al Government emplOyeeslim%B—I, B-11 plus
cities/tﬂwns for the ﬁeriod"frOm 1-10-86 or from
the actual date of app01ntment as case mgy be in
respect of each applicant up to 28 2-91 and at the
- rate as admlsszble from time to tlme as from 1.3~ 91.

upto date and to contlnue to pay the same at the

(Cort d.)



+

rate prescribe thereafter. The arrears to be paid

accordingly subject to adjustment of the amount as may

have already been paid to the iespectiVe applicant

duriég df0resaid parties towards H.,R.A. The future

payment of HRA to be regularised acccordingly,

Arrears to be paid eR®ky as early as practi.

cable but not later then a period of 3(three) months

1fr0m the date Of communlcat1on -0f the order to tha

RespOndents.

-

4)  That 1nSp1te of these dlrectlons the contem-
ners have dellberately not complied with the order

with a not ice hehlnd and no step has yet been taken

for payment of the rellef given by the Hon' ble Trlbunal

to the appllcants.

»

5) - That your petitioner beg to state that, the
cOntemners have shown complete disregard, distbedience

ahd have not caxedvto earfy out the judgeent /direc-

| tion passed by the Hon'ble Trlbunal till to.day and

this occasgions to the contemners amounts to seriousg
contempt of cOurt and thkey deserVe the punishment for
willful disobedience, dlsregard. non-lmpllmentatlon

of the judgment & order passed by the HOn'ble Tribunal

.in 0.A, No, 218/95 for whlch they deserve punishwent.,

6) . - That y0u£ petitiOnere beg to submit that,

-unless thgy are hold up in contempt the contemner will

not i@pliment'the judgment & 8@rder passed by the

(contd. )



Hon'ble Tribunal, and as such, it isha fit Ease
4hat the contemners should be diiectéd to appear
befére tﬁe'HOn'ble‘Tribunal and to éxplain as to
'why they‘have'nnt ihplimented the judgment of the

Hon'ble Tribunal,

7) That,'yOur petitioners submit that, unless
the contempt proceedings are initiated agaidst the
~ contemners they will not care tO0 impliment the

judgment ﬁésséd‘by the Hon'ble Tribunal .

8) That, your petitiongré beg‘to stafe that

the Eentehners have not implimented the judgment &
order dated 18-10-95 the applicant have been cDmpelled
to file this cOntempt petition before this HOnIble

Tribunal for taking action against the contemners.

Under the circumstances, it is
theré%ore prayed'that, the HOn'blé Tribunal
may be pleased to issue cOntémbt notice to
the contemners to shOw cause as to why

.they should not be bunishéd under Séctinn
17 of the Central Administrative Tribunal
Act,1985 or pass such any other order or
orders as tﬁe Hon'bie Tribunal may seem

fit and proper .

, (Contdo)



Further-it is prayed that, in
view Of ths deliberate negligeﬁce and -
'disobedienée to carry out the Hoh'ble
Tribunal's order, tﬁe contemner should
be ésked to appeaf in person befogs thig
Hon'ble Tribunal to explain-as to wﬁy fhpy
should hét be punishéd for contempt, -

t

| ) : .
And for which act of kindness’your petifioner as in

duty bound shall over pray.

VERIFICATTION

k 7. Pl ‘
I,Sri pd, Hended, do hereby very the

above statements- and declare that the statements

are true to my knowledge, beiief & information .

[

1, put my hand/s1ng thls verlflcatlcn

to-day on'uhth day of July, 1996 at Guwahati .




IN THE COURT OF MAGISTRATE AT GUWAHATI

A(.

AFFIDAVIT

I, Shri K.P. Pillai, Fitter H.S. II Serving under
the Garrison Engineer, 868 EWS C/0 99 A.P.0. Petiticner

in the . above case do hereby solemnly affirm as follows:~ .

1. That I am the petitioner in the above Contempt
petition as such I am well acquainted with the facts:

and circumstances of the case.

4

2. That the statement made in this Contemp petition
are true to my knowledge and belief,

3.  That the affidavit is made for £iling Contempt
petit.on before the Hon'ble Tentral Administrative
Trikunal at Guwahati Bench.

y Aud
M o | /C"/QE/")‘_/,_L_M/

geggnent

Signed before me today 17tk \)VQ7 1996 ,
who is identified by Shri adil Ahmed,Advocate,
Guwahati. ‘ '

4

e~

Magistrates '
[T T priesy
oo o8



DRAFT _EHARGE

The apﬁlicants'aggrieved for non-
‘compliance and non-payment of 5,D,A., H;R.A., S.C.AL(RL)
“and- FSC in terms of Hon'ble Tribunal’é judgment &
Order dated 18-10-95 passed in O,A.No, 218 of 1995,
The contemer/Respondents has willfully , deliberately
viclated the judgment and order dated 18-10-95 passed
in 0,A, No, 218/95 by not implementing thé direction
contained therein till date. Accordingly the respondents/
contemners is liable fO: cOntempt.Of court prﬁceeding
and gpfve severe_punishment'tﬁere9f asbprcvided for
uhaer the law.vThey'm5§ alg0 be directed to appeG?_per-

sonally and reply the charge in this Hon'ble Tribunal.
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CENTRAL AUMINISTRATIVE TRIBUNAL, GUWANHAT] BEwCH,
ey bl I\1»|:l.(11'|h Lun Nu 217 ar oy
Wit h .
Original Rpplication No.218 of 1995,

Date of Dacision @ This the 18th Day of Uctober, 1995,

The Hon'ble Juotlce Shri M, G Chaudhary Uica—Chalrman.

The Hon'ble Shri G.L.Sanglyins,
4.A.No,217/95

Member (AdminiotrhtLVn)

311640 Shrl G.C.Hondnl & 273 olhere.
All are serving in the office of thg

Garrison Englneer, 060 EUS C/o 99 Apo, « + +« Applicants

~ Varaus - .

v Unfon of Indla reprusanted by
tha Secratary, Defencae,
Govt. of India, New Delhi,

2. The Garrison tngineer,
868, EUs, C/o 99 Apg,
d. The Gerrlaon Englnoor,

869 €us, c/0 99 'ApoD. + + « Respondents,

0.A, No.218/95 - Lo

2BUUG Dhel KaP,PULinl & 225 vthare,
ALl are antving In the office of the

Garrison Englnger, B68 Eus ¢/0 99 aro, ., ., , Applicanta

- Versys .~ '

Pe Unlon of Tadla repensent ey by the

Secretary Defence, Govt, or indlia,
New Delhi,

2, The Garrlson Enginner,
ues EWs, /0 99 apo,

3. The bnrrluon Enginvor,

63 EWS, C/0 99 apy, + + + Rospundents

For the applicants tn bLoth the cases ! By ‘Advocete Shri A,

Ahmod .

b okl the snasa o ﬁ{ Agvnznpnsﬁ:arl 8,
1' l‘.'. : IF3 0:0

Foe the canpoadantn

— e e e e
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0.A.N0,217/95 :

As the yuestion raised is covered Ly earlier declsions

Ll e Ae Ta mhind 4y, ml- Lot nial i o Lo Ui g aprten gl o

HcLULnoblo FOLLhULth..Nn S AlL,S5r.C.G.5.C wnive
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but that these Lenefits are being wrongfully denlud

. ducliston In 0.A, ay/91, 1t ovlvo sppuouros Lhint Lhnlm

[

- E S L B
. 7,2 PRV .
o 1 gleh et s

T

|

R r s For Lo r(numn«lm\\.u. IDTR I RTAREAITI

Uy RO, 210795 3

Y] thoiguoatlon rolsod Lp coverod by varlier

1

Lhve UoAs Lo ondod Lol e

Pt nublee Lo Lo

Reyurnablo forthulth, mr S.ﬂli,Sr.C.G.S.C waivas nori

{

o
tar. ttanl honplog.

donislons

ta ond

appears for the respondents, Called out for findl'Hemrlng.

. R
As the clalmgmoda In bolh Lho vbove U.Rs Aty

thesu ore disposed of Ly & common order. Thae applic

thg respoctive applications are granted leave to ngltate

thole clalm In tho single epplicativon,

Facts of U.AR.N0.217/95:

4

The 24 applicants concarned in 0.A.217/95 are qlviLian

umnln/nnu butungbivg Lo Group Ny 4y a0 el e

lllJ[lI\l.lun.l

a%tsjin

4

nuev g

Jin the Uerence Oepdrtmont from respactive dates since«1963

onuatda, Thoy hnuu atntod that thay nre Fxom outalde tho

Harth EuuL Hnglun ot have beoen pustod oy nlvi\iuu

in Nagaland in tho office of Garrison Englnesr, 868

€/0 99 A.P.O, Their grievance is that they are eligible to

by pokd 3

(L) Spucial. (Duty) Allowance (50M),

(iiy House Ront Allduanca (HRA) at. tho rato

3

of

sip Yedy iy

EUS

15% on

Lhe moolhly soalory with offeol from- 1, LR

A
(1ii) Special LomanJnLory (Remwote LocnliLy)‘A

uith ef fect frgj/AGA.1993 and

(tv) Flold orving Conauunlon with ofieot qun

by thae seapaondents. They placud.rcliance upon tho

had filed Civil Suit No.265/89'ptaying for the Jrc

1lovuance

Lofia \UYY

to thom:
gparlior
ﬁllnunhn

reoaid

bunurlLJ and tho sult uas docrced. Howevor accoxding to thoe

u'v\ lkl
appliconty lhu UU'llu L nol uhuyud by lUanHduH‘U”

) RTNRTERISNW | A l
p—ptitly buiug uthuuL JU"SUiLLlUH.
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Fasto of U, A,No,210/9%5 4 ' ' v

* ot
The U,A.218/95 has beoen filod by 226 appliconts, Thay ot

o JREFed ke nd
are, allaclvllian“amployeaa'balOnging‘to.grouppucn aotvlnAhf"m fu b “

.’l a‘ wml

in the Oefenup Department from respective dates since 1963,

Thoy also alalm Lhu bonnrltn of ¢ ‘ - b

(i) Spaclal (Duty) Rllouanca,\//// ‘ . o s .

2aea ! s
Gy .

,.c}rq ‘ ':
(11) “ou00 HenL nllouanc \//A g’ _ N
 (111) Speoial Companaatory(ﬂemato Locellty) Allowen

a//; and
& y Wt b
(lv) Fiald sService. Conceeslan inthe. same manner .Y .ﬂ\' ey

12

IS TN

e ma e e
LT T
LT e
. 8
BT

and on the seme groundsas clalmed by the applicents i{n tho. N
wlhor U, H. . ‘ '

In auppart of tho cleim for Spociol(Outy) Allouanca

-

reliance is placed upon the Oafence Ministry 0.M, No.a(19)/ v

NA/0,00 L datmd; 14.41.,864 And Ualranou Miniatry Momorandum

No.20014/3/83-1v, Rellancs ls placed upon the Circular #ﬁg ';E“

lasued by the Governmant of India, Ministry of Finencg “‘ ‘ﬂﬁh

NO A 1U1S/2/U8=E, 11 (1) datud 23,9,1906 1o suppuct of tha ]
claim of HRA at tha rata of 15% ap

Tha clalm ror Speclal Compansatory(ﬂomote Locality) Allouvance |-

pllcabla to B Class cltles.~-

moant tur Dafanog dnuarbmunt olvilien omploynags in banad

upon the lettar of ﬂlnlstry of Defence, Govaernment of India

No o 0/37269/AG/P33(é)/165/D(Pey)/Sarchoa dotad 31,1495 with

ol fost freom 1.0.94. Lustly, the Fluld So0rvioa Connaanlung

are claimed on the basis of latter No.16729/0RG4 (cdv.) (d) .
dated 25,

. e —— ——— e i —— ot 0% i —

4.94 issued by the Army Headquorter in pursuance
of letter.,uf Governinent of India dated 14,1,94,

Tha tlan'ble Suprema Court han nou hold thot employooas

- a— ——
(2N

having all India trensfer liability who wore appointad
oulnlde North Eant laglon but hove boen poastod o Lnn snlil '

Region are entltlad.ho Lhe benofit of naqunt'or SOA undor

- s w——a———

contd, 4,,,
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I,lmt "4y iy ol tHol g g

R PR T POl Lo gy, hy H|1

(Suo decjsinn of the Hon! bla Sy

No.834 or 19 anagor (Telecom),

Clrey A mlemr Voo, Shel fn Jend v 2y, (Jlun Lo
A~

hur iy 6'uLhuru' A
. 5445(1)5& Lyo. .

dnLud 1U .1 9J\ Ju hov g Considargqg thig

Tho applicents in those cagses vere alsop DLFenca
SR RVE I P ULLTER FYRVITRTIN

Hika i Nt inanty o, v Ly muhll't Litg
_Lurriuon Engingur and uhg hyagy been posted’ in the Sqate of
'Nagalandi Artorp exomining ngy rolovant mMntoriols ub{ ! av g
hold tnhat the fplicanty Bro wntit) ey to U°t~011 thkud‘
bunofitg, Tha applicants in the Instang 0, fa and th%

in thosg Casgs ueré_also plafntirr

$in the Samg Clvih Suit
hnmnly 266/

Y g Lhay neg nig iclnannHy plnnml. Nr’afnrn

.datisrfied that rop the samg reasons

Common ordot on thp aroronaid ‘Lwo

124/9% nng O.n, 1)1:/'1'». mliae oy My e ) g

‘\instont appllcntiuns. Althuugh Lhe applie

an to clefnigy S0A
wFron November 1993 ve shall allou that

TR M 9, 1? 1JU(I nn ung cimm In Lhe unrllnr mmnn. Slmll'

Ncarned the rolinr-ulll.noﬁ'ba
'.ﬂgrfnted'asf Prayed but as yag granted fn thy anrliar
i .

Uthp'i‘ two 1uUuro vill olog n!m!lnrly nrant ol ne

’im,thé‘earlier Cases,
v

t For ths aForasaid roasona

rollouing order 18
3!

yoe
‘<t

nnuund !

,.(4) 9.8.N0.217/95: v

- i) It is declared that sp

|
* {
A r\ contd, 5?4.

it
H

(04 Bt e

LN
| - ) ’ h

el !.nu_nl.:a .
Appeal
+E.Talocom-

aspoet gg ua]l ag Lhu

ol 1 Ln bl !hn‘vilw

S’ dat gd

dpplicénts

A3 are recorded ii‘the t
nppllcntlons naﬁa%y 0.4,

URENITY '

claim wikh errec£J¥7“

nely

Cﬂpﬂaa

A g

R is payable From'1.12,1988.




i

14) (u) 1t ruspondunls neo dlroebed to pay ki khe

applinante 9paotuel (buty) Allowence (3DA) uLlth affmnct rrom
the date of achual posting {n Negalend on or aftar 112, 1900
as tha co

Lo pay Lho aame so long nK Lha nunnunnlnn Il nidmlanible,

(b) Arreaps from the date of actual posting in

Neyaland on or aﬂtub'1 12.1900 upto date to be pald uithin
thrue munLhn From thy dnte of tyocelipl or copy of thin ordne,

111) (a) 1t is declared.that SCA(RL) Ls payable from
1.10.1986, ° U

(b) Tho ruspontente ore dirsctoed to poy to thg.

applirants SCA(RL) uith efrect from the date of ectual

A ¢
posting in Naqaland on or brtnr 1.10.1986 aan tho caso may

bLu in reopouh aof &ach wppllomnt end to cuMLlnuu to pny

tho sameg ao long as the conceasion lo admlssible. )

Cet, wf‘."

(c) Arrears from ‘the data of actual postingi bn ‘Jiﬂh» ‘

Nnunlnnd N oor aftaer 1,10,1906 upto dnte to boe pnld uithin

d perlod of threa months from the date of communication

‘4"

of this ordar.

N )

' L2

Lv) (n) It in duolar;d thnt FS& Ln odminoibln from
1.4.1993,
(b) The respondents are directed to extend the
F3C Lo Ltha applicentn 4n Lhae prasoribod monner with affact
from 1.d.]993 or from the date of actual qppointment as
thae case may be i? respect of sach applicant upto date
tiny Lu'uunhlnuu Ly glve Lho ammg au’izug ap admlanihla,

v) (a) 1t is declared that HAA is admissible ao

o e

indicated bolow?

(L) Tho roopendonts arn dicnetod to pay HRA to

"the applicants at 'the rate as wos oppliznble to thp Central

Government employees in B, B-1, B-2 class citles/touns

fur Lha porlad froom 1.\!.].1"!“'. e fram thn actagal dnla of

Cnntrj. 6-1.0

9o ‘may ba in respect of anch applicant’ and contlnua
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upprbobognt un Lhy wnng mny by Ly gL ot mah appd bsagl,

HEbo 200200100 el ol Gl eobo on may b appe bbb eom

tlme tu Lilme as from 1.3,1991 upto dalte amnd Lo continug

to pay the same at the rale prescribed heveafter.

(¢)  Avconrn Ly by palil necovdtogly nubi ot Gn Ll

ad justment of the amount as may have already beon pald to
the respective epplicants during the aforesaid perliod

tounvins HAA,

(d) Future payment to be requleted in accordance

uith clause (v) atove.

(u) Avronee to bho pold na ancly oy practionbln, bt
not later than a porlod of three monthas from the date of

communicalion . of Lhis ordor Lo Lthe rospondonta,

Tho grtagtonl appllontion §n #) lowad ln Larmp

of Lho oforesaid ordar. No order a3 to cosls,

, R copy of the. order dated 24.8.,95 passed in

Voot 126/9% and 125/95 ohnll La mndae pacl of rooord of

this 0.A,

() O.R.Ho, 2\8/9_§:

1) 1t In docliarad thal SOA 9 payable from 1,12,1384,

it) (8) The respondents are dirccted to pay to éhe
applicants Special (Duty) Allowsnce (SDQT/;ith ef fact
from Lha debu of nalundl jnont, Ling tn b'lm..nlmul my e Loy
1.12.190U as the caae may be in respect of coch applicant
gnd contlnue Lo pay Lho namg so lang oy Lha concanskon is
ndwlasibhla, |

(b) Arrears from tho detoe of sctuonl pustling in

Hagaland on or aftor 1.12.19668 upto dato to be paid

wtlndn Lhrue mont v From Lho dulu ol 1 oe wlph af vupy of

this order.

A
£11) (a) 1t is declared that SCA(RL) is payable from

110,490,

Contd; 70. .
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©.144,1993,

' to .the applicants in the

thin rnnpnvllvn nppllv

/ -1 _’@ - ‘4“

. . \’

() 1he ruapondanls tdrg Ul tuctod to pay Lo the
applicants SCA(RL) uith ef fect From the dete &f notual

posting in Nagoland on or afrtar 1.10.1906 a0 thn oane may

ba Lo raspoct of omoh applicant and to continuog to pay

the. same 30" long as thae concession is admissible,
{c) Arra

ars From theg date of actunl ponting Ln Nagnland

on or after 1.10.1986 upto date to be pald vithin a paglod .

of thres months from the date of communication of this

ovedar,

iv) (o) It is declared thst FSC is admissible from

(1) The ranpondonls nea dlveotod Lo axtomd Lhe 4G

prascribed monner with effect

from 1.,4,1993 or fruom the date of actual appbintmegnt nsq:

yhe Cane may be in rospect of ench opplicant upto datet. ;¢

and-to continue to glve the samg so ng es admissible,”

v) (a) It is declaraed that HRA is admissible as o

Yt vt s degm o

(b) The respondents areg directed to pay HRA to the

applicants at the rate as uha applicableo to Lhe Cantral

Lervatimont amployoes Ln U, =1, 8-2 clayp cltlon/touna

for the period from 1.10.1366 or from thg actyal data‘qf

appointment as the case Mmay be in respect of each anplicnnt

upto 20.2.1991 and at the rote @3 may-be applicable from

tlme to time as from 1, 3 1991 upto date and to continueg

to pay the same at.the rate proscribad hernaftor,

(c) Arrears to be pald accordlngly subject to thg

adjustmont of the amount as Mmay have already been paid to

mbta duclog Lhe nforagantg poriod
towards Ihta,

/-:*N\

' (d) Future payment to be tequlated in an

cordance uith
Clavan (n) afuva,

[LL ¢ |

T pa o

Contd, oy
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(e) Arroars to bo paid ay varly nz;.prmct‘ig:r.%ble., ..I)ut(:
ml:‘l,, Falae Uiy LN EITR S NTTT BYYR L g Mool ho Pream 1y |I-||.u'- ll’t“
Communication ¢r this order to the rc;",panlent(s-.
The original applicatinng jg allound in terms or
Livg L ARRTIIYIN Y Didur, Ny gy an L UlHIl'i.
A capy or Lho order dolod 24,0.,95 pnsand in o, I\
Ho,124/494 and 125/94 shall pq made part of rccurd o!‘ .

‘.“l.!) UA“.
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* ;f«jg IN THE CENTRAL:ADMINISTRATIVE TRIBUNAL
gA%Qp ey
‘;:#‘A" ‘b?ss AHATI BENCH

an

i

» A0 In the matter of ;=

CP_No_24/96

OA 218795

KP Pillai & Others - Petitioners

Vs
AK Nambiar & Others - Contemnexs

And

In _the matter of $-

Show-cause regly submitted by all the

alleged Contemners.

T AR TR SR TSR e e

Show=cause reply

The humble alleged contemners submit their

joint show-cause replies as follows s-

is  That as per judgement and order dated 18 18 Oct 95
218795

passed by the Hon'ble Tribunal in OA No 218/95 all

the dues have been paid to the applicants on 06 Aug 96

and nothing left to be paid to them. In fact, the

judgements of the Hon'ble Tribunal has been implemented

by the Respondents and the applicants are getting

their payments regularly,

COhtdoooooQ/"
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.“2“

2 That due to delay in getting sanction from

the Govt of India, Ministry of Defence for payment

of the amount directed to be paid by the Hon'ble

Tribunal, there has beer

1 some delays

3, That the delay in payment was not intentional

but because of the reasons stated in para 2 above.

4., That the responden?

s have no intension to

disobey or disregard the orders of the Hon?ble

Tribunal and for such de

Respondents may kindly &

2lay in full payment, the

e excused,

5. That in view of the implementation of the

judgements in question 1}
by the respondents, the
liable to be dropped/di:

1aving‘fully‘implémented
contempt petition is

sposed of s

’ COI’itdoooo3/~
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’
R VERIFICATION

I, Major S Debnath, GE 868 Engineer Works Section,
C/0 99 APO, as authorised do hereby solemnly declare
" ' that the statements made above are true to my knowledge,

belief and information, and I sign the verification

"~ "+ on this! lq[‘: day of September 1996
“at Dimapur.

e

LY ARE

SR (S Debnath)

: Major
' Garrison Engineer

N



